IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERAEAD BENCH

AT HYDERAEAD

*k %
0.A, 398/94. . Dt. of Decision : 30-07-96.
J, Satyanarayana .. Applicant.

Vs

1.} The Union of India, Rep.by
the Secretary, Dept.of Personnel
and Training, Central Secretariat,
North Block, Nesw Delhi=1.

2. The Union Public Service Commis=ion,
rep. by its Secretary, Dholppur
House, New Celhi.

3. The Govt,of A.,P., Rep. by its
Chief Secretary, Secretariat
Buildings, Secretariag,Hyderabad.

4, The Govt.of A.,P,.,, Rep.by its
Principal Secretaryyx to Revenue
Dept. Secretariat, Hyderakad.

5. The Commissioner of Land Revenue, .
Nampally Station Road,Hyderabad. .+ Respondents,

e
Counsel for the aApplicant : Mr. P.Sridhar Reddy

Counsel for the Respondents : Mr. N.R.Bevaraj,Sr.CGSC,.,(R-1&R=-2)

Mr,I.V.R.K.Murthy SC for A.P.
(R=-3 to R=-5)

CORAM:

THE HON'BLE SHRI R, RANGARAJAN : MEMBER {ADMN,)

N
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CRDER

Oral Crder (Per Hon'ble Shri R.Rangarajan, Member (Admn.)

Heard Mr.F.Sridhar Reddy, learned counsel for the
applicant and Mr.I.V.R.K.Murthy, learnsd stending counsel for

the State cf A.P.

2. The applicant was recruited as Clerk on 4-1-1957

and he was promoted as UDC w.e.f, 14-10-1959, He was further

on 27-5-1980, He was thereafter promoted zs Deputy Collector

in terms of notification No0.148/83 zated 11~7-19f3 {(page-38

of the CA) on purely temporary basis. His name wag included

in the panel of Dy.Collectors by proceedings No.CLR's Ref.No.
D1/1809/84 3ated 24-5-1984 (Page-33 of the CA) with appropriate
rank with reference to his relative seniority in the category

of Tahsildaps. It is ;tated that the applicant's name was
included in the seniority list of Tahsiléars belonging to
Telangara Region at S1.No.70 and his immediate junior Mr.N.Ranga
Reddy was shown against S1.No.71 in the above list. The applicant

had beern working as Dy. Collector since 1983,

3. In the meantime the applicant was taken up under
disciplinary procesedings for alleged cases invelving dispropor- .

tionate assets to the known sources of his income. The applicant
was convicted ip the City Civil Court and that conviction was

set aside in the Criminal Appeal filed on the file of A.F. High
Court by judgement dated 29-1-93 in Appeal No.232/90. It is
stated that an SLP was filed against that judgément by the
respondents in Supreme Court ip Criminal Appeal No.2324/94. It %
is fur?her stated that the Supreme Court sgmitted the SLP and
directed to issue bailsble warrent and the case is pending in

the Apex Court. The order of the High Court zgainst which the

SLP was filed has not been stayed by the Supreme Court,
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4. . From the abovgi_it is seen that the applicant was
promoted as Dy.Collector froem 19-09-1983 and he is offidiating

in thet cadre oapacity from that date.

5. The cervices cof the applicant was regularised
notionally with retrdspective offect from 16~05-1980 in terms

of G.0.Ms.No.441, dated 12:06<96.

6. The applicant submits that the twin condition for

the regulation-5 of the IAS (appointment by promotion), 1955

has beéen fulfilled and hence he has to be considered for
promoticn to the cadre of IAS by reviewing the eazrlier gelect
lists wherein his juniors were consicdered for promction to the
I25 in trese select lists from thsgdate. This OA is filed praying
as etove with all gonsgquential benefits., The applicant retired

on 31-05-19%6.

T The officers.. belonging to State Civil Service have
to fulfil to twin cendition of having completed 8 years of

S .
service of Dy.Collector, after the recgularisstion as Dy.Collector

ST THIVU LW SICVS WS/ id dd 1% vd shdd Wit e m e — g = - - - -,
appointment on promotion to -the cadre of IAS in tefms of

regulation-5 of IAS (appointment by promotion),1955.

8. The applicant was regﬁlariséd notionally w.e,f.,

16-05-198@ in terms of G:CiMg.No.441, dated 12-06-1996:he was
copfirmed in the post of Dy.Collecter (Category-1I) of Andhra
Pradesh Civil Service (Executive Branch) w.e.f., 28-02-1988 in w
the vacancy ~aused due to retirement of Mr.R.L.Narayana in terms
of G.0.,Ms.N0.501, dated 25-06-1996. A4S can be seen from the above
G.0.Ms he has completed 8 years of service as Dy.Collector after
his éervices Wwere regularised and_having been comfirmed ip thé
post of Dy.Colleétor he had become eligible to be considered for

appointment for IAS from A.P.quota earmarked A.P.Civil services

candidate, As it 1s stated that his juniors were already considereAI
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for appointment to the post of IAS zfter he completed 8 years
of service the applicant also has to be considered for )
appointment to the IAS cadre by constituting the review
selection committee, He should be considered for the above
promotion to the IAS cadre from the date his immediate junior
in the cadre of Dy.Collector was considered for appointment
to the IAS cadre. iﬁ in the first peview he is not found fit,

he has to be considmred foar nramatiam enheamiaed e 21ae 2o
those gelect lists where his junior as Dy.Collector was considered

for promotion in accordance with rules till he is eligible as
per the age qualification 5.2 of the IAS (Appointment by

Promoction), 1955,
9. In the circumstances, the following direction is given:=-

R-1 shculd constitute a review selection committee
for considering the cage of the applicant for promoticn and
appeintment to the cadre of IAS from the ydar his immediate
junior was considered for that cadre expeditiously. If in the

first peview he is not fcund eligible the further select list,

cumcTyuTLLLY PLEpsled wilelelld N1S Junlors were considered for
premotion under the abeove said rule should also be reviewed by
a cufly constituted review selection committee .dhereing to the
Rule 5.2 of promotion to IAS cadre (Appointment by promotion

Regulation 1955),

10. The OA is ordered accordingly. Ko costs,

(R.Rangarajan)

Member (Adﬂm . )

Dated : The 30th July 1996.
{rcictated in Open Court) : {
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Copy to:

1.

2.

The Secretary,

Dept. of Persennsl and Tralnlng,

Central Secretariat, Nerth Bleck,
Neu Delhi, :

The Secrstary,
Union Public Servics Emmmxss;an,

New Delhi.

3.

4,

5.

g,

10,

The Chief Secratary,
Smersbariat Buildings,
Govts of AL.P.,
Secretariat,
Hyderahad,

Tha Principal Secrstary to Revenus Dept.,
Secrastardat, Hydarabad, .
The Commissioner of Land Revenus,

Nampally Station Road,
Hyderabad.,

. Ona copy to m:IPQSridhar Reddy, Advocate,

CAT,Hyderabad,

. One copy to MQQN:R{Deuraj, 5r.CG3¢C,

CAT,Hyderabad,

" One copy to Mr.I.V.RJK.Murthy, SC Por A.P.,

CAT,Hyderabad, 7
One capy to Library,CAT,Hydetabad{

Ona duplicate copy.
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